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Murder of a man and son in Biswas 
Nagar 

10022. HRJ HJRALAL R. PARMAR: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government's attention has 
been drawn to a news appearcJ in various 
news pa pers about ghastly murder of a man 
and his son in broad day light in Biswas 
Nagar, Shahdara, Delhi on 27 December, 
1982 ; 

(b) if so, the action taken so far by the 
police in the matter and whether any arrests 
have since been made if so, the details 
there'of ; 

(c) if not, whether Government propose 
to hand over the case to CID/CBI for 
investigation ; 

(d) whether it is a fact that deceased had 
been the co-partners of prospective Digam-

bar Jain Paper Mm, Gurgaon and some foul 
play of other partners in their murder is 
sensed by Police ; and 

(e) if so, whether all the documents of 
the firm have been seized? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIR (SHRI 
P. VtNKATASUBBAIAH) : (a) One 
Kanshi R a m Jain and his son S.C. Jain r/o 
527/2A/3 Ram Gali Vishwas Nagar were 
shot dead on 27.12.1982 at 7 P.M. by some 
unknown persons. 

(b) A ca')e under section 302/34 IPC has 
been registered at Police Station Farash 
Bazar, Delhi. The investigation of the case is: 
in progress a nd efforts are neing made to 
apprehend the culprits. No arre. t has how-
cver been made so far. 

(c) The local police is vigorou ly pursu-
ing the case and it L not considered necess-
ary to hand over the investigation to the 
Crime Branch or to the CBI. 

(d) and (e). The deceased Shri Kanshi 
Ram Jain was co-partner of Prospective 
Digamber Jain Paper Mill, Gurgaon. The 
other co-partner, Dhara rnbir Jain, was subjec-
ted to interrogation but nothing has come 
to notice to establish his involvement. ]n 
view of this, no documents of the Firm have 
been seized. 

Non-Implementation of Industrial Policy 

10023. SHRI MOrl AMMAD ASRAR 
AHMAD: Will the Minister of 1NDUSTRY 
be pleased to state: 

(a) whether his attention has been drawn 
to a news item in "Economic Times", dated 
10 April, 1983 stating that the PHD Cham-
ber of Commerce and Industry of Delhi 
expre~ sed its concern over the non-imple-
mentation of the industrial policy announced 
by the Administration in 1982 ; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF INDUSTRY (SHRI 
NARAYAN DATT TIWARO : (a) and (b). 
According to Delhi Administration, the 




